® . Ced N

- W W

— sy | - P

T
28

he Gazette of JIudia

EXTRAORDINARY
NI I —QUE 4
PART III—Section 4
Wi | wHmid
PUBLISHED BY AUTHORITY

REGD. NO. D.L.-33004,99

/99

)

. 249]
No. 249 ]

7 feeeh, QIMaR, a1 25, 2002/3TUFAT 4, 1924
NEW DELHI, MONDAY, NOVEMBER 25, 2000/AGRAHAYANA 4, 1924

s vraa as-ra! g aftag
Hiteid §@eg
¢ % fiee, 20 FATER, 2002 é

o BT 37-3, FUECiv )/2002.— AREE WRATD qaal e uRug sfdfyas, 1987 (1987 &1

sz)aﬁamm%siaﬁamﬁmmmgqaﬁmmaﬂﬁﬁﬁ&nm
ngmmmﬁmﬁﬁm%ﬁmﬁﬁmm%

mmaﬁﬁ&mmﬁﬁwﬁﬁ%mmmmmﬁaﬂm
@ eRm g woelt A faximfal @ s faan Rl _

aﬁaﬂ&mﬁmaﬁvmaﬁﬁﬁgmaﬁaﬁgﬁmmsﬁ?mﬁhﬁ
aﬁmm&mmmﬁmsﬁ?@ﬁqﬁmgﬁﬁaﬂmammaﬁm@aﬁ%{v

" aRee Wl gl fren aRug AT TR SIHIGE MR A QUR ¥ STt I

WHR A v = gl & s 3nd R |

e it T Rren oy @ e AR 3 g wEE Hfma Pofa R 2
mﬁwﬁmwmmaﬁﬁ-&wmﬁmﬁﬁv@zﬁ
mﬂw%@wﬁa@'?mﬁsﬁaﬁmaﬁ2003-2004a§amﬁgvmmsnmgﬁl

Wawﬁaﬁﬁmaﬂwwmmﬁﬁqﬁgamaﬁﬁaﬂm/mﬁﬁ

1) V
'%QfﬁﬂﬁmmzﬁmuﬁaﬁaWW/WmaﬁWﬁmﬁ
WWWWM!WW&%%WjN&H
Hﬁaﬁﬁw&nqﬁ@mﬁmﬂﬂwwﬁmﬂlﬁmﬁﬁaﬂqﬁﬁmﬂ
ST 31X 3% YR @ WAl &t @ifvst & e s |

3580 G1/2002 ()



THE GAZETTE OF INDIA : EXTRAORDINARY [ParTI0—SEC. 4] 1 '}

2) mmﬁmﬂqaﬁz@mﬁa\ﬁaﬁq@wﬁmﬁmﬁﬁﬁmﬁ
Wﬁﬁmwﬁmﬁmwmwwﬂmﬁzmm [
m&&wmmmmﬁaﬁmmm&mwm
mﬁuaﬁaﬁﬁlmqﬁﬁmﬁmm@aﬂw&ﬂm‘gmawﬁm _
mlwﬁmmaﬁaﬁ&mm&mﬁ%mgﬁﬁmﬂ ¥
mﬁmﬁmﬁﬁaqmmalmﬁsmmﬁmmm !

kN

Wmmﬁmsﬂmmﬁm?mﬁmﬁzoo&zomﬁ w

mﬁaﬁ;mmﬁm%mxfﬂ?ﬁﬂawﬂaﬂﬁmﬂqﬁﬁaﬁmﬁwﬁ
ﬁmmwmmm&&m,ma&m .
www.aicte.ernet.in # sfergfaa e o wEd@ R 3oe sfafRad waw e %
ﬁq&ﬁwmﬁwﬁﬁ%ﬂmwmﬁlm:wwﬁ
aﬁ%%%ﬁmmaﬂmﬁamzﬁmaﬁmmﬁﬁﬂaﬁvﬁ&m >
qﬁua(zﬁmﬁummﬁm(wﬁq)ﬁmmgﬁaﬁm

3) mmaﬁﬁ&mwﬁwﬁﬁﬁﬂaﬁaﬁmﬁﬁmm

4) m_mmammmz-mﬁmmaﬁ;mama
Wﬁ'ﬁuﬁaﬂ.mmaﬁqﬁnmﬁéwuﬂﬁﬁﬁ%ﬁﬁ
mwmaﬁﬁ&mmmwmm«mmﬁw -

¢ soo/oaﬁ(@m)ﬁmmﬁzﬂﬁ%@mmﬁiﬁmﬁlmaﬁmw
Wuﬁzﬁuﬁfﬁaﬂmuﬁiﬁmm%zﬁaﬁgﬂmﬁ L
aﬁaﬁﬁimuﬁﬁaﬁqﬁmuﬁ@m%msﬂmaﬁmﬁw
R v A et g '

5) mﬁmmmaﬁﬁmqﬁ&muﬁ@:-mﬁﬁm%m?ﬁ:m. -
mﬁ%ﬁuaﬁﬁuﬁammwﬁqﬁumﬁwwmﬁ
ﬁmmmﬁwmmﬁ3aﬁm%@mgﬁﬂ

W%muﬁu{sﬁ??ﬂsﬁvmmﬁﬁﬁ?uﬁﬁmuﬁﬂé&m

%@mﬁweovom(qﬁm)mﬁmﬁmﬁmmadwmmﬁfﬂ w
u?ﬁa%a%ﬁaawzﬁqmuﬁa%mmm%mﬁsrﬁmm?ﬁum:ﬁaﬂﬁlw :
qﬁﬂqﬁqﬁmqﬁ@mﬁmwmaﬁmaﬁa}ﬁmmwﬁ»i

L

W@@m&m—%ﬁﬁwﬁmmﬂm&&mmamm
a @ T R o wed B wl

v»mwmmﬁﬁmmaﬁﬁ&wmﬁﬂm
i

L



".J

- —l

T [ —vg 4] R T TSTIA : SRR

 www.aicte.ernet.in % Wam W @ @ § sferfe fda mn @ R w

ferm o
m?lw%ﬁmﬁzﬁaﬁwﬁaﬁqﬁmﬁqmvﬁﬁmﬁmmﬁ@mﬁm
sﬁﬁamﬁuaﬁaﬁ%mqﬁw'aﬁaﬂmaﬁvmﬁa@?ﬂéﬁ?@ww
M'ﬁmﬁaﬁ?ﬁaﬁmmﬁm}w:ﬂmmzﬁmaﬁmww
STgT |

W W Ta. ek, weH-afag
(f=1 1111V /16 2/2002 374, ]

ALL INDIA COUNCIL FOR TECHNICAL EDUCATION
POLICY RESOLUTION
New Delhi, the 20th November, 2002

No. F. 37-3/Legal (iv)/2002.—~ In exercise of the powers conferred under Section 23 of the
All India Council for Technical Education Act, 1987 (52 of 1987), the All India Council

for Technical Education hereby makes the following Regulation in form of Policy
Resolution.

AICTE during the process of granting approvals to various programmes in the past has
experienced certain anomaljes in the system.

1) Any proposal for establishment of new technical institution or increase in

2) The MCA shall henceforth be considered as a discipline for engineering
colleges conducting IT related courses as specified by -AICTE in its
documents. Such proposals shall be considered by AICTE without having to
insist for additional land provided adequate built up space is available in the
engineering colleges as per AICTE norms. However, the institute is required
to create separate joint FD for the MCA programme,

3) AICTE has evolved a matrix for grant of approval of intake capacity to the
various technical programmes which will be implemented from academic year
2003-2004 as may be stipulated in the A CTE application format and notified
in the AICTE website: www.aicte.err, in Further increase in the intake
capacity is being linked with the stan:. of ths accreditation of that programme.
The institutes are therefore required i seek accreditation of National Board

Accreditation (NBA) of AICTE for 2 sin= neir programmes accredited.
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4)

Lateral Entry for B.Pharm Course:- The Council has decided that henceforth
admission at the 3% Semester of second year regular B. Pharm course may be
allowed for the students who have acquired a Diploma in Pharmacy with a
minimum of 60% marks (aggregate) from AICTE and PCI approved
institutions. In addition to the sanctioned intake at first year level a maximum
of 10% of the sanctioned intake will be allowed to be reserved for such
students, under lateral entry scheme of AICTE.

Lateral Entry for B. Arch course:- The Council has decided that henceforth
admission at the 34 Semester of second year regular B. Arch. course may be
allowed for the students who have acquired three year Diploma in
Architecture Assistantship subject to the condition that the candidates must
have passed 10+2 and secured a minimum 60% marks in aggregate in the
Diploma in Architectural Assistantship from AICTE and COA approved
institutions. In addition to the sanctioned intake at first year level a maximum
of 10% of the sanctioned intake will be allowed to be reserved for such
students, under lateral entry scheme of AICTE. Admissions under lateral entry
shall be allowed only in those schools of Architecture where at least one batch
of Syr B. Arch. Degree course has graduated.

The details of guidelines of lateral entry scheme may be obtained from the concerned
Bureau in AICTE. ¢

The

major policies have ‘been notified recently through AICTE website

www.aicte.ernet.in  which may be referred. The subsequent changes in the policy or

any amendments to the existing policies shall be notified through AICTE website
and/ or the “AICTE Handbook for Approval Process” which shall be treated as part of
this Policy Resolution.
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NOTIFICATION
New Delhi, the 20th November, 2002
No. F. 37-3/Legal (iii)/2002.—

al (i In exercise of the powers conferred
Secuon [0 read with Section 23 of the All Indj

(ii) These regulations shal] come into force from the date of their publication in
- the official Gazette.
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“8(4)(e) It shall be necessary for the applicant to obtain No Objection Certificate (NOC)
from the concerned State Government/ UT without which the application shall stand

L
rejected. In case of proposals for establishment of new institutes, the Council shall not
invite the applicant for hearing if the NOC of the State Government is not received in the
Council on or before the cut off date specified by it. It shall also be desirable for the .
applicants who are called for hearing to obtain NOC from the concerned affiliating
university and produce the same before the hearing committee.”

-

Ay
Prof. R.S. NIRJAR, Member-Secy.
[ADVTIIVIV/1622002Exty.]  wd
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ALL INDIA COUNCIL FOR TECHNICAL EDUCATION

New Delhi the 18* day of September 2000

No.F.37-6/Legal/2000

In excrcise of powers conferred by Section 14 and Section 23 (2) of the All India
Coungil for Technical Education Act, 1987 (Act No. 52 of 1987), the All India Council
for Technical Education hereby makes the following regulations in supersession of
following Notification; namely:

()  GSR 387 dated 23™ June, 1990
(i) GSR 388 dated 23™ June, 1990
(i) GSR 389 dated 23" June, 1990
(iv)  GSR 390 dated 23™ June, 1990
(v)  GSR 184 dated 28" March, 1994

t

1.  SHORT TT OMMENCEMENT

i) These regulations may be called the All India Council for
Technical Education (Amendment) Regulations, 2000, in respect of
demarcation of Regional Committees and its jurisdiction.

ii) They shall come into force on the date of their publication in the
Official Gazette.

2. DEFINITIONS

In these regulations, unless the context otherwise reguires:

(i) ‘Act’ means the All India Council for Technical Education Act, 1987 (52 of
1987).

A
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(i) ‘Council’ means the All India Council for Technical Education established
under Section 3 of the Act.

(iii)  ‘Regional Committee’ means a Committee established under Section 14 of the
Act.

3.  REGIONAL COMMITTEE: There shall bo following Regional Committee:-
a) Nothern Regional Committee.
b) Southern Regional Committee.
¢) Western Regional Committee.
d) Eastern Regional Committee,
¢) Central Regional Committee,
f) North Western Regional Committee.
g) South Western Regional Committee.
‘ b ¢
4. Composition of the Regional Committees shall be as per regulation GSR 63,
January 19, 1995 of constitution of Regional Committee and notified from time to
time.

5. D CATION QF REGIONS:

The Regional Committees shall have the following regions of their operation:

- Sr. No. Regional Committee Place of Office Region of Operation
1. Northern Regional Kanpur Uttar Prades and Bihar
Committee
2. Southern Regional Chennai Tamilnadu, Andhra
Committee Pradesh and Pondicherry
3. Western Regional Mumbai Goa, Maharashtra,
- Commmittee Daman, Diu, Dadra and

Nagar Haveli.
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Eastern Regional Committee ~ Calcutta West Bengal, Assam,

Tripura, Manipur,

Arunachial Pradesh,

Meghalaya, Mizoram,

Nagaland, Sikkim,

Andaman and Nicobar

Islands and Orissa.
Central Regional Committee Bhopal Madhya Pradesh and
Gujarat.

North Western Regional Chandigarh Haryana, Punjab,

Committee Himachal Pradesh,
Jammu & Kashmir,
Rajasthan, Delhi and
Chandigarh.

South-western Regional Bangalore Kamataka, Kerala and

‘Committee Lakshadeep.

da 10
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